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No. 358/XXXVI1(3)/201 6/72(1)/2016
Dated Dehradun, December 08, 2016

NOTIFICATION
Miscellaneous
In pursuance of the provisions of Clause (3) of Article 348 of the
Constitution of India, the Governor is pleased to order the publication of the

following English translation of ‘The Uttrakhand Advocate Welfare Fund
(Amendment) Bill, 2016’ (Adhiniyam Sankhya 34 of 2016).
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As passed by the Uttarakhand Legislative Assembly and assented to-
by the Governor on 07 December, 2016. .

THE UTTARAKHAND ADVOCATE WELFARE FUND
(AMENDMENT) ACT, 2016

(Uttarakhand Act no. 34, Year 2016)

An
Act

Further to amend the dub-Section(I) of section 9 of the U?tar Pradesh
Advocate Welfare Fund Act, 1974 in its appl:canon to the State of Uttarakhand.

: BE it enacted by the State Legmlature of Uttarakhand in the Slxty~Seventh :
year of the Rebubhc of India as follows :-

Short titte 1. (1) This Act may be called the Uttaraldland Advocates Welfare :
‘and extent Fund (Amendment) Act 2016. | z
(@ Itshall come into force at once. :
,‘ (3) It shall extends to the whole of Uttarakhand.
Amendment 2. (1) In sub-section (1) of. Section 9 of the Uttar Pradesh Advocate
_of Setion'9 ' Welfare Fund Act, 1974 @as applicable to the State of °
Uttarakhand) for the words "ten rupees" the words
"twenty Tupees,’ " shall be substxmted

By Order,

RAMESH CHANDRA KHULBE,
Principal Secretary.
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